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: Mr. DEZPUTY CHAIRMAN: I can
understand if ycu had any references
to make at the Furst Reading stage.

a, @i, sp . TEAr . §¢ faw
gy g g SRR

Sgrr B. R. BHAGAT: How can he
speak?

N
MRr. DEPUTY CHAIRMAN: How
can you speak at this stage? I can
understand the point if you had raised
any objections and if they had not
been answered. But you were not
here at the time.

Mr. DEPUTY CHAIRMAN: The
question is:

“That the Bill be returned.”

The motion was adopted.

1

THE APPROPRIATION (No. 7)
' BILL, 1959

Tue DEPUTY MINISTER or
FINANCE (Surt B. R, BHAGAT): Mr.
Deputy Chairman, Sir, I beg to move:

“That the Bill to provide for the
authorisation of appropriation of
_moneys out of the Consolidated
Fund of India to meet the amounts
spent in respect of the former Part
C States of Delhi and Himachal
" Pradesh on certain services during
the financial year ended on the 31st
day of March, 1957, in excess of the
amounts granted for those services
and for that year by the Legis-'
lature of each of those States as
passed by the Lok Sabha, be taken
into consideration.”

As hon. Members are aware, former
States of Delhi and Himachal Pradesh
like other Part C States with Legisla-
tures had separate Consolidated Funds
of their own and funds required by

/
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them were provided through Appro-
priation Acis passed by their
respective Legislatures. With the
repeal of the Part C States Act, 1951,
under Section 130 of the States
Reorganisation Act, 1956, the former
Part C States of Delhi and Himachal
Pradesh became Union Territories to
be administered by the President
under Article 239 of the Constitution.
The expenditure from lst November,
1956 onwards in respect of these
territories is thus being met from the
Consolidated Fund of India,

The States Reorganisation Act, 19586,
empowers the President to regularise
by order, the excesses relaiing to these
States for the year 1955-56 or any
earlier financial year, but the Act is
silent in respect of the excesses relat-
ing to the period 1st April to
31st October 1956. Government have
been advised that in so far as the
excesses of the former States of Delhi
and Himachal Pradesh for the first
seven months of the year 1956-57 are
concerned, Parliament alone is compe-
tent to regularise them. The Bill
before the House accordingly seeks to
regularise the expenditure incurred
by these States in excess of the Grants
sanctiscned by the former State
Legislatures for the whole of the year
1956-57.

The Appropriation Accounts of
Delhi and Himachal Pradesh for the
period 1st April to 31st October, 1956
were laid before Parliament on the
24th November, 19538 and 11th Decem-
ber, 1957 respectively. These accounts
have been examined by the Central
Public Accounts Committee and the
Cormittee have in  thz2ir Twelfth
and Sixteen’h Reports presented to
Parliament in April last recommended
the regularisation of these excesses.
Sir, with these words, I move.

Mr., DEPUTY CHAIRMAN: Motion
moved:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consol'dated
Funad of India to m=et the amounts
spent in respect of the former Part
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C States of Delhi and Himachal
Pradesh on certain services during
the financial year ended on the
31st day of March, 1957, in excess of
the amounts granted for those
services and for that year by the
Legislature of each of those States,
as passed by the Lok Sabha, be
taken into consideration.”
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Surr FARIDUL HAQ ANSARI: It
is not a question of policy. So far
as the question of a Circuit Bench is
concerned, they have accepted the

Circuit Bench for the State of Delhi.
But it is not permanent.

$I 1 Hindi transliteration.
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Tae MINISTER or STATE iN THE
MINISTRY or HOME AFFAIRS
(SErI B. N. DaTAr): May I point out,
Sir, that this amount relates to &
previous period? So far as the ques-
tion of the continuance or. otherwise
of the Circuut Bench is concerned, it is
entirely an indepelndent matter, and
hon. Members can speak on that
subject only whe: there is any resolu-
tion or mot.on relating to the present
state of affairs in Delhi.

Surt ROHIT M. DAVE (Bombay):
The item is there .

Mz. DEPUTY CHAIRMAN: This
relates to scme amount spent in
1956-57. So they want sanction for
that amount spent in excess. Your
remarks, it any, should be confined to
that,

Sart FARIDUL HAQ ANSARIL: 1
want that the Circuit Bench should be
permanent.

Mr, DEPUTY CHAIRMAN: That
will not be proper. When the General
Budget comes up, you can speak on
that,

Surr H. P, SAKSENA (Uttar
Pradesh): Mr. Deputy Chairman, Sir,
these are the days of austerity and the
little money that we have in the
possession of the Government of India
should be very cautiously and care-
fully spent. This Consolidated Fund
of Indla, as it is known, is not an
inexhaustible one and it is not like
the proverbial ‘Karun ka khajana’
rem which we can draw any amount
we desire whenever there is an
occasion and whenever there is an
opportunity. I am surprised to find’
that whenever any Part A or Part |
B or Part C State is in finan-~ial
trouble, we are asked to advance
money from the Consolidated Fund of
India. This is a very unhappy
practice. I personally am very un-
happy at this state of affairs. All the
arguments that the hon. Deputy -
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Minister of Finance has given in
support of this Appropriation Bill are,
to my mind, very unpalatable,
unwholesome and unreasonable,
Therefore, Sir, I stand as the watch-
dog for the funds of the Government
of India and they ghould not be spent
so lavishly as they are being spent.

With these words, Sir, I want to
enquire from the hon. Minister who
has sponsored this Bill as to why
these Territories—tormer Part ‘C
States—were not . warned of the
necessity of leading an austere life,
of spending as little money as possible.

My hon. friend on my right has
raised  objections about circuit
benches or electricity but then, apart
from that, I want to say that, with
the little money that we have at our
disposal and not forgetting the
austerity through which the country is
pissing, we should be very careful
about the amount of 1money that we
sanction as excess appropriation.

R do Mo wwRT (TE):
grawafy w8, 3,R%,830 %o
faeft # ark & fe4s-o # Y suver
g4ql gar & ITHT 99T FXT gU A
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FE SN QIAT g § I@ HEAAA qe-
Werdz § AT T aF S HT 69
qIeTF & a9 IF 48 FAT T &
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IY I FIHIL FY AT AR afer &’
#T TEXT § | 78 9iFe I Fw H1 I
gar v & 7w & R 9¥e 7
AR TH & I @97 AR FHaAE
gaT § SR R a9 b e
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=} o Ao TR AN : A7 FfmT
F1 feire §F 39 art 7 fawr § f5 e
oF & 39 g W § d9% @w fan
ATEAT | T L § GEHIL FT {0 F4T0
§ S wwr gn fawr =SrtEd b
Y7 ag fafes & @ & Y OF @@ T
fr arfeqes qar gréwe & fad g Gur
@S §3 T FATEA a91d § afed It
gl 7 &t & v
Smrt M. P. BHARGAVA (Uttar

Pradesh): How are we concerned
with all these things?

Mr. DEPUTY CHAIRMAN: There
is nothing in the Bill about all these.
The same objection that applies.. . .

SR ABHIMANYU RATH (Orissa):
I cannot understand, Sir, how refer.
ence to thlngs of Chandigarh can come:
here.

Mr. DEPUTY CHAIRMAN: It has
no relevance,

W qlo Ao TR : Tk ae &
erwa‘mg |

sﬁamwé s fAde #TarT ‘_
e 1

sﬂwiomomw‘m aﬁwa fa'i‘?z
§ A7 & am T W 1 CAC
anra carzz 8, g9 Tz o8 1
gared A @t FwT MO wa §w WY

-
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wat & fa3, gfomt & far e
0T &1 & qieq @9 fwar s A
qargdl #Y afiw 239 § TS
Mr. DEPUTY CHAIRMAN: Order,
order.

&

st qfo ATo TENI: | AT

wiga g 5 wea g
Mr. DEPUTY CHAIRMAN:; There
{s nothing about Gram Panchayats,

legal aid, Chandigarh. This is
Appropriation Bill

s qio ATo TR # #ad I
435 97 wane ¥ @
oy quawiafa: = faw & f9&
i wgerg & SN AR AEw AR
¥ fFg 1
Serr ABHIMANYU RATH: These

things are irrelevant, Sir.

Y qto Ao TRTWIN: TR WY Jre
BegTd Fw:iﬂﬁaa‘r EERUE o
FITE
SErt ABHIMANYU RATH: How
are these related to this thing?

st qio Fro T : 7 fa<yey
qEl & W g o iRy Qv awmy
LA

ot mfweeg Tw ;g oEEE @ g |

. =t qio ATo TANIN :
g FTm R

EURED)

Mr. DEPUTY CHAIRMAN: Order,
arder,

5t qio #To TRW : &Y #H
Qqiged qaE § ¥Ee fad . ..

Mr. DEPUTY CHAIRMAN: You
can only speak about the three items

-
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in the Bill. You are speaking some=

thing about .

st gto ATe TWW: §F ¥g IATA
f& a1 #fgaw FfE § 39 an §
forar mar & 5 fas oF § §9 g AR
AT & Fr AT | @ qL A
TR FT i F4T § SH[ FAFTY
g faady =ty & 1 o< fafeer & Qe &
Wros a@ agm fF gfewzsr qur
g 3 & fod gwiarEd & B
AT FI & Fipd I4T gfa"crr ad¥
g &

Dr. R. B. GOUR: (Andhra Pra-
desh): On a point of order, Sir.
The point is that the hon. Member is
making a speech which has nothing to
do with the Appropriation Bill, and I
would like your guidance on this
point, whether he should be allowed.
to speak,

st qio AT TMAI : AT ATE
aF fai § S § 1 T weqfaee wid
§r qwk oAl § 1 aw F
AT § 4 gL AF @ize WH AEC
fea g1 agrR v a g
TAR 9 & 9gH g1 "dTRE ATH ATET
T fZar ) '

Mr. DEPUTY CHAIRMAN: Order,.
order; you are not speaking on the
Bill.

sit afo ATo TENAI: Fq wgATE fF
TR g fafmwex agaTad & 5
el Y AF AFTAT BT T GG
A T WHEH gAT &, AR FAT
JeW g 7 dg S AN qrWd; aIs
R A I gHaAT |

Smrr ABHIMANYU RATH:
what is all this? Is it relevant?

Sir,,

sft aio Aqve’ UFA : ug wEEY:

LAl
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sy sfawey @ g awad § A
AT 7Sy & | How is all this releat-

ed to the Bill? How is it allowed to
go on? ’

st gio o TN g ITGATTIY
STt & aT9 FE 1 &, AT 4T AT F I

WEI AT @ g

Mr. DEPUTY CHAIRMAN: Mr.
Rajabhoj, I have bren tel'ing you
that you are irrelevant. What you
-are talking is irrelevant. If you have
anything to say on the Bill, you can

speak; otherwise you can close your
-remarks. Please sit down.

Sur1 B. R. BHAGAT: Mr. Deputy
-Chairman, Sir, I am sorry the hon.
Member has left. Perhaps he has not
made the remarks seriously. He has
charged me with speaking unpalatable
and unreasonable words. I am not
‘given to speak unpalatable words. I
might explain to the hon. Member
-very briefly that the excesses that he
meant are not the excesses that are
meant here, I can assure h'm and

the House that no wastage has
-occurred. What happens is that
money is . ;

o ST AT WL (I T 9iy) WY
TSATS of Y CHTET STIT § QY
feda & ag aw I/7 4

Surt B. R. BHAGAT: The hon,
Member was not present. I am
replying to the Member who sits

bzhind him, Mr. Saksena. The excesses
are of this nature. Now, when the
accounts are compiled it is found
that something more has been spent
First, some more money goes out and
the accounts are compi'ed a few
months later. Then we find that
some excess in exne~diture has been
incurred. Then the Public Accounts
Committee looks into it and recom-
mends to Parliame-t f-r regular'sing
it, that is to say, any amount spent in
addition to the amount  vetod by
Parliament can onlv be regularised
" by Parliament. So, such excess doe-
not mean any wastage here or any

1959

excess in the usual sense. So, the
hon. Member may rest assured
that so far as Government is concern~
ed, it takes care that money is spen§
fruitfully and very usefully and no
money is wasted,

Mg, DEPUTY CHAIRMAN: The
question is:

“That the Bill {o provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent in respect of the former Part
C States of Delhi and Himachal
Pradesh on certain services during
the financial year ended on the
31st day of March, 1957, in excess of
the amounts granted for those
services and for that year by the
Legislature of each of those States,
as passed by the Lok Sabha, be
taken into consideration.”

4

The motion was adopted.

Mr. DEPUTY CHAIRMAN: We
shall now take up clause by clause
consideration of the Bill.

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill,

Surr B, R. BHAGAT: I move:
“That the Bill be returned.”

Mr. DEPUTY CHAIRMAN: The
question is:
“That the Bill be returned.”

The motion was adopted.

3 pM.
THE MISCELLANEOUS PERSONAL
LAWS (EXTENSION) BILL, 1959

Tue DEPUTY MINISTER or LAW
(Sprr. R. M. HaJjarnavis): Sir, I
move;

“That the Bill to provide for the
extension of certain personal laws



